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Central Administrative Tribunal
Principal Bench

0.A. Ho. 1113 of 2000 .

62 TANUDRY
New Delhi, dated this the Pogenhe>, 2000

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A}
HON'BLE DR. A. VEDAVALLI, MEMBER (J)}

1. IFS (B) Stencgraphers’
association {(Regd.) through its
Sgcretary, Shri R.K. WHagpal,
Ministry of External Affairs,
New Delhi.

[3N

. Shri Harsh Vardhan Singh Negi.
BR/oc R-674, Sector 13;
NOIDA-201301. U.F. .. Applicants

(By Advocate: Shri A.K. Sinha)

Varsus
Union of India through
the Secretary.

Ministry of External effairs,
gauth Block, Mew bPelhi.
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Applicani namely IFS {B} Stenographeré
asoociation {Reyd.} and one other had impugned

o~

&
ga x5
LA
QQQB’B)

tmente, éfuu\,ﬁ) o HM]/M ’




[+

Respondents’ 0.M. dated 5.6.2000 {BAnnexure H)

w3

informing them that pursuant to the méeting with
oint Sscretary (AD) on 5.4.2000 as ‘per C.A.T.,
ruling that reasonable oppertunity should be given to
thhern of being heard befgre a f;qal,decision is taken
in the matter of insitu promotion frem P.5. tc PPS
and from 5.0. to Under Secretary. The same has now
been examined in consultation with Dept. of

Parsonnel & Training and is being implemented.

2. Applicant Association had earlier filed
AL Ne. 2400/99 challenging respeondents’ proposal
to grant insitu promotion of P.S. to PPS grade and

. That O.A. was

M

3.0, te Under Secretary grad
disposed of by order dated 10.3.2000 with a direction
tec respondents to give applicant Asscciation a
reascnable opportunity of being hearing before taking

a final decision in this regard.

3. Pursuant to the aforesaid directions
respondente ha igsued the impugned order dated
5.6.2000. When the matter came up for hearing on

20,2.,2000 respondsnts were called upon to  pass
detziled, speaking order giving reasons why they mEmse
proposed te  implement the =aforesaid proposal.

. ]
Accordingly the matter -was adjourne te  enable
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2
4, Respondents thereupon passed 2 detailed
crder on 2.11.2000 (copy of which is taken o©n

record) which applicant association have challenged

during hearing.

5., As per IFS Branch B (Recruitment, cadre,
Seniority and Promction) Rules, 1964}promotions to
grade I of IFS i.e. the post of Under Secretary are
to be made from the feeder cadre namely Section
Officers of the General Cadre and Private Secretaries
of Stencgraphers Cadre. Under these ruleg ne person
ehall be enligible for promotion te the grade of
Under Secretary unless he has put in eight vears of

approved service in his respective feeder grade.

g. Applicants contend that under Rule 7(2}
of IFS Branch B (Stencgraphers' Cadre, Private
Secretary (Group A) Posts) Recruitment Rules, 1892

gvery Private Secretary is reguired to be considered
for promotion as Principal Private Secretary {PPS} or
fay Grade I of IFS (B) i.e. Under Secretary, and
option once exercised would be final. It ie =stated
that as on 30.10.96 all the then eligible PSs were
requifed te give theiﬁ option as menticned in Para
abowe but due to wvariocus limitaticns inherent in the

rrs  Scheme for careser progression, many PSg whoe were
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